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MUMBAI | WEDNESDAY, 28 JANUARY 2026 Business Standard

DETAILED PUBLIC STATEMENT UNDER REGULATIONS 13(4), 14(3) AND 15(2) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF
SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED, FOR THE ATTENTION OF THE ELIGIBLE EQUITY SHAREHOLDERS OF

PHOTON CAPITAL ADVISORS LIMITED

of 710 each, representing 26.13% of the Emerging Voting Share Capital of the Target
Company at a price of 2115.00 per equity share (“Offer Price”), payable in cash, subject
to the terms and conditions set out in the PA, this DPS and the LoF that will be sent to the
Public Shareholders of the Target Company.

{
(CIN: L65910TG1983PLC004368) E 4)  The Offer Price is payable in cash, in accordance with Regulation 9(1) of SEBI (SAST)
. Regulations, 2011.
Registered Office: Plot No. 90-A, Road No. 9, Jubilee Hills, Hyderabad-500033, Telangana, India. ! 9 )
: ¥ { 5) The Acquirer intends to expand the existing line of business of the Target Company
Tel. No.: +91 99513 39995 + Email ID: info@pcalindia.com/grouppcal@gmail.com « Website: www.pcalindia.com { amd diversify its business by introducing advanced Al-native and data-driven business

Open Offer for acquisition up to 7,11,000 fully paid-up equity shares having face value ¢ verticals. Further, the Acquirer proposes to invest in requisite technology infrastructure,

of 10 each (“Offer Shares”) representing 26.13% of the Emerging Voting Share Capital De'a':;:g:;' f,":sg:m:;g's",?ammﬁlg"“ ” software platforms, data assets, intellectual property, etc. and also o undertake strategic

(as defined below) of Photon Capital Advisors Limited (“Photon”/“Target Company”) in India and overseas in technology, IT, ITES, digital, financial

from the eligible equity shareholders (as defined below) of Target Company, in terms of Part of B Post ; services, and allied sectors. Further, subject to applicable laws and approvals, the Acquirer
iti and Board of India isition of Shares and sr. %visa %visa | | will reorganize the capital structure of the Target Company and strengthen its Board of

2011 and thereto (“SEBI (SAST) Regulations, No. | Neme, PAN & Address Pgmc!er vis total vis total Directors to support the proposed growth strategy. In this regard, the Target Company

2011”) by Mr. Sreeram Reddy Vanga [“Acqmrer") (“Open Offer"/“Offer”), pursuant to & ":I;P Number Emerging Number Emerging has proposed amendment in the main Object Clause and Capital Structure in the Board
and in iance with me i ities and Board of India (Yes/No) Voting Voting meeting held on January 20, 2026 and sought the approvals of the shareholders

ares an 2011 and Share Share 6)  The Object of the takeover is substantial acquisition of Shares/Voting Rights and taking

amendments thereto (“SEBI (SAST) Regulations, 2011”). Capital Capital control over the Management of the Target Company and diversify the business of the

This Detailed Public Statement (“DPS”) is being issued by Mark Corporate Advisors Private 6) | Nandury Finance and Yes 47,880 176 Nil Nil Target Company by entering into New Technology-Driven Business Lines and Strategic

Limited (‘Manager to Open Offer’) for and on behalf of the Acquirer, to the eligible equity Investments LLP Acquisitions.

shareholders (as defined below) of the Target Company in compliance with Regulations 3(1) } PAN: AANFN2679M ; Il SHAREHOLDING AND ACQUISITION DETAILS:

and 4 read with Regulations 13(4), 14(3), 15(2) and other applicable regulations of SEBI (SAST) | Address: 90 A, Road ; The proposed Equity Sharsholding of the Acquirer in the Target Company and the details

Regulations, 2011 and pursuant to the Public Announcement (‘PA") filed with BSE Limited No. 9, Jubilee Hills, { of the acquisition are as follows:

(‘BSE"), Securities and Exchange Board of India (*SEBI") and the Target Company on January Hyderabad, 500033, ;

20, 2026 through email and filed hard copy with SEBI on January 21, 2026. Telangana, India { Shares agreed | STeS Shares sh;ﬁ;ﬁ:’:’ as

For the purposes of this DPS, the following terms shall have the meaning assigned to them Total 1115484 | 4100 | 1,18484| 435 ; Shareholding mb”cqu 4 | acauired | proposedtobe | SO0 rﬂnn

h.e'e": pelow: SPA” s 6 | 2 The total purchase consideration for the above-mentioned SPAs ¥11,46,55,000. The total i Particulars | 5 °" PAdate | through SPAand :::::: ::: ;x',"(:;::'::‘e day after closing

() "Agreement/'SPA" shall mean Share Purchase Agreement dated January 20, 202 purchase consideration has been paid to the Promoter Sellers at the time of execution of | Preferentiallssue. | “LEC | Gl accoptance) | endering
entered into between the Acquirer and certain members of the Promoter/Promoter Group the Share Purchase Agreement (‘SPA”) ;

Sellers for acquisition of 9,97,000 fully paid-up equity shares held by them; ) : { No of No of Noof

i) “Proferential Al rProferential lssue” shal i & al 3)  The above-mentioned Eqity Shares are being transferred to the Escrow Demat Account | e % | g S %

(i) o e e roposed ssue and aloment no. 12043400 00208326, titled Photon Capital Advisors Limited Open Offer Escrow Demat Lol | ares | * | Shares
o 197,00 . ;Ef:”"‘?:\ (| :“"’5{ fi’ss af"? ! 15"6‘;“: e Z:i'a"'s') |'r’“ a_rgg’sgfg : ’ne Account opened with R. L. P. Securities Private Limited, which is operated by the Manager E Acquirer 1452000 [ 5447 Ni[NA | 7.1.000] 2613

cquirer and Non-promoters at a price of per securities of the farget Company to the Offer. The said equity shares will be transferred to the demat account of the Acquirer TOTAL 14,82,0000| 5447 Nil 7,11,000] 2613
for cash consideration. Out of which, 12,07,000 equity shares in aggregate are proposed in compliance with SEBI (SAST) Regulations, 2011 7 Includes proposed issue and allotment of 4,85,000 equity shares in cash representing
10 be issued and allotted to the Acquirer and Non-promoters (4,85,000 equiy shares o |, - b nibited by SEBI from deal ’ ‘ i 17.83% of the Emerging Vioting Share Capital of the Target Company on Preferential Issue
the Acquirer and 7,22,000 equity shares to the non-promoters having face value of 310/~ ; 4~ The Sellers have not been prohibited by rom dealing in securities, in terms of basis to the Acquirer, which is approved by the Board of Directors in their meeting held on
each) and 19,90,000 Convertible Warrants in aggregate are proposed to be allotted o ;"ec"“"”s ‘Ssuezundz' Sﬁ"%"Eg&O:‘;‘SQSZEB‘AC‘v 1992, as amended or under any other ; January 20, 2026 and i subject to approval from the shareholders of the Target Company.
the Acquirer and Non-promoters (9,90,000 Convertible Warrants to the Acquirer and } egulations mads under the ol, } X | ® If, as a result of the acquisition of equity shares pursuant to Underlying Transaction and
10,00,000 Convertible Warrants to the non-promoters). The said Preferential Issue has | C. Information about the Target Company-Photon Capital Advisors Limited ; Open Offer, the public shareholding in the Target Company falls below the minimum
been approved by the Board of Directors in their meeting held on January 20, 2026 and is (“Photon”/“Target Company”) level required as per Rule 19A of the SCRR read with SEBI (LODR) Regulations, 2015,
subject to the receipt of approval from Shareholders and other requisite approvals, ifany; | 1)  The Target Company was incorporated on December 31, 1983 under the Companies Act as amended, the Acquirer will ensure to bring down the Minimum Public Shareholding to
“Emerging Voting Share Capital’ shall mean 27,20,694 equity shares having face value | 1956 as “Hifco Leasing Limited” and a Certificate of Incorporation was issued by Registrar at least 25.00% by means of the options available such as Offer for Sale of shares held
of 210 each of the Target Company on a fully diluted basis as of the tenth (10%) working | of Companies, Andhra Pradesh. Thereafter, the name of the Target Company was changed Zy ;’0';:’9’(:)/15'0’"‘;9’ 5"”“#’ m,'m,’f’}, /fhes«:“’c; E’;ma"éftmeﬁfaﬂ/smv Ing:fS ’Ssuz to
day from the closure of the Tendering Period. This comprises of (i) Existing Voting Share | to "Hifco Finance Limited” and a fresh Certificate of Incorporation was issued on May Quual’f;ed Zﬁzfrzﬂffblaﬁgﬁ nsf’;fc"as"s E’fou:’:eR&ej'gsfa f"{geé'c‘; :Z;”c g :' 7;9:0 :’:Mf;
Capital of the Target Company i.e., 15,13,694 equity shares; and (i) 12,07,000 equity | 20, 1987 by Registrar of Companies, Andhra Pradesh. Further, the name of the Target e e ete., el
shares in aggregate proposed to be allotied to the Acquirer and Non-promoters in the | Company was changed to “Hifco Marwel Limited” and a fresh Cerificate of Incorporation P
Preferential Issue by the Target Company; i was issued on June 19, 1989 by Registrar of Companies, Andhra Pradesh. ¢ IV. OFFER PRICE:

(iv) “Public Shareholders” shall mean all the shareholders of the Target Company, who are | the name of the Target Company was changed to “Photon Capital Advisors Limited” and E 1) The Equily Shares of the Target Company are presently listed on BSE Limited, Mumbai
eligible to tender their fully paid-up equity shares, excluding (i) the Promoter/Promoter g"esh Ceﬂ‘gcz:\e 0'; '"gOFEOfTﬂ;‘O’éWES ‘SS“IZG °_fr‘ N°_V9leefb05v f‘LWTbY Recg‘s"a' of { (‘BSE") having a scrip code as 509084. The Equity Shares of the Target Company are
Group of the Target Company (i) the proposed allottees in the preferential issue (ii) the | Companies, Ardra Pradsh The orporate Identifcation Number of the Target Company | infrequently traded on BSE within the meaning of explanation provided in Regulation 2(j) of
parties to the Underlying Transaction and (iv) any person deemed to be acting in concert | is X g T the SEBI (S_AST) Regulations, 2011. The '_S‘N of the Target Company is INE107.01016.
(‘Deemed PAC(s)’) with the parties set out in (i) and (i) herein, pursuant to and in | 2) The Registered Office is currently situated at Plot No. 90-A, Road No. 9, Jubilee Hills, { 2)  The annualized trading tumover of the Equity Shares of the Target Company during Twelve
compliance with the SEBI (SAST) Regulations, 2011; 3 Hyderabad-500033, Telangana, India. There has been no change in the Registered Office { (12) calendar months preceding the month of PA (January 2025 to December 2025) on

() "SEBI (SAST) Regulations, 201" shall mean Securiies and Exchange Board of India | Address of the Target Company in the last three (3) years. s the Stock Exchange on which the equity shares of the Target Company are listed is given
(Substantial Acquisition of Shares and Takeovers) Regulations, 2011, as amended; 13)  The Target Company is currently carrying on the business as an advisors or consultants on below

(vi) “Sellers’/*Promoter/Promoter Group Sellers” shall mean the following: 3 management advisory services. E Name of Total Number of shares Total No. Annualized trading

_ } 4 Asondate, the Authorized Share Capital of the Target Company is ¥4,00,00,000 comprising ; the Stock | traded during the preceding | of Equity | turnover (as % of total
Sr. No. Name of the Entity Category H of 40,00,000 equity shares of face value 210 each. However, the Target Company in its { E:h ‘r’f twelve calendar months prior | Shares number of listed

() | Sobha Rani Nandury Promoter Seller 1 3 Board Meeting held on January 20, 2026 has approved for an increase in Authorized Share ; change to the month of PA listed shares
r H Capital to ¥6,00,00,000 comprising of 60,00,000 equity shares having face value of 310 o

T Nandi Promoter Seller 2 BSE Limited 8,920 15,13,694 0.59%
(i) _| Tejaswy Nandury _ _ romoter Sefler each, subject to the approval of the Shareholders. The Issued, Subscribed and paid-up ; Sourcer wawbSeTaE o)
(ii) | Soven ssociates Private Limited | Promoter Group Seller 3 Equity Share Capital of the Target Company is ¥1,51,36,940 comprising of 15,13,694 .
(iv) | Alchemist HR Services Private Limited Promoter Group Seller 4 equity shares of face value 710 each ; 3) EZSEE(; on 'hel alﬂlove“';'e B‘TUIZ Shafﬁﬁ the Ta;gd (:hnmpalny :fe ‘"ffeﬂ:mﬂﬂv ;ya:e:Af{"

) . ) fing twelve (12) calendar months preceding the calendar month in whic s

(v) | HIFCO Consumer Credit LLP Promoter Group Seller 5 5)  The Equity Shares of the Target Company are presently listed on BSE Limited, Mumbai ; ade ‘:i"ha ‘:‘Ve r‘;‘ea(nin)g o . anded ilng o et in whi i
i) | Nandury Finance and Investments LLP Promoter Group Seller 6 ('BSE") having a scrip code as 509084. The Equity Shares of the Target Company are | 9 !

i) Working Day” O T e e traded on BSE within the meaning of explanation provided in Regulation 2() of | 4)  The Offer Price of 2115.00 s justified in terms of Regulation 8(2) of the Regulations on the

Vil (‘52{3',";‘9 ay” means any working day of the Securities and Exchange Board of India the SEBI (SAST) Regulations, 2011. The ISIN of the Target Company is INE107J01016. " basis of the following:

y . 6) As on date, the Target Company is fully compliant with the listing requirements. Further, { Sr. Particul Amount

I ACQUIRER, SELLERS, TARGET COMPANY AND OFFER: there has not been any penal/punitive action taken by BSE. ! No. articulars (in.3)

?. :n:urmat!on a:out ::e :cqunrer-R o enccurer 7) The Certified Un-Audited Consolidated Financial Statements for the six-month period ; a) | Negotiated Price as per Share Purchase Agreement 211500

- Information about Mr. Sreeram Reddy Vanga (“Acquirer”): ) ended September 30, 2025, and Audited Consolidated Financial Statements for Financial | b) | Issue and Allolment of Equity Shares in the Preferential lssus T15.00

14. Mr. Sreeram Reddy Vanga, slo Jaya Rami Reddy Vanga, aged about 47 years, is Years ending on March 31, 2025, March 31, 2024, and March 31, 2023, of the Target ; . -
resident of Flat No. 202, Plot No 29, 30, 44, Oakwood Apartments, Nandhagiri Hills, Company are as under: ©) | The volume-weighted average price paid or payable per Equity NA.
Shaikpet, Hyderabad-500 033, Telangana, India. His Permanent Account Number under (Figures in Lakhs, except EPS) S"Wedf‘” ;CGS'SI'"O'; F?Yb“"EAAW“"e" for '52 weeks immediately
Indian Income Tax Act, 1961 is AEKPVO140C. He is a Bachelor of Science in Electrical - preceding the date of Public Announcemen
Engineering from Purdue University, USA. He has around 20 years of experience in the For six ) . . d) [The highest price paid or payable for any acquisition by the N.A.
field of technology, digital platforms, online gaming and IT enabled services. His Contact § X For the Financial Years ending on Acquirer, during 26 weeks immediately preceding the date of the
No. is +91 98662 32572 and Email ID is reddy.vanga@amail.com Particulars period ended Public

1.2. The Acquirer is not part of any group. 503"’"""‘ March 31, Ma";" 31, | March 31, ) | The volume-weighted average market price of Equity Shares of the NA.

1.3. The Acquirer do not hold any position in any of the listed company. — R £ 2012: = 20224554 2 ;‘; m zoig m Tafge:jCOmtﬁa"ﬂ ff:f a ?e;:d of T‘X;y (dﬁﬂ) |faEdénEg dbayé im‘:ed;teli

1.4. The Net worth of the Acquirer is ¥48,980.23 Lakhs as on January 16, 2026 as certified by i Ol 1 { geche ing f a; of PA as tra f on o e'"gm e . ocl
CA Ganga Prakash Reddy, (Membership No.: 237570), Proprietor, M/s. Ganga Prakash, (including Other Income) ¢ "‘fh a’.;_ge "{g’e e maximum ;’“d“;”e.” a r'\"g n H ° ; a’e:

Chartered Accountants vide certificate dated January 16, 2026, having Office at 4" Floor, Profit/(Loss) for the Year/Period 19.01 (68.65)| (198.04) (37.25)| | "h e g’?e """‘Pa"“y ?’Ed“f‘" ed during such period and sucf
Indian Bank Bilding, S. R. Nagar, Hyderabad-500 038. Contact No. is +91 67017 01145 | EPS (% per share) 143 (4.54) (13.08) (246)| | 5 ;V:’es me "9" equently '?"’ Y = 5 o
and Email ID is chgangaprakash@gmail.com. 3 - { ere the shares are not frequently traded, the price determine )

i Net Funds 77247] 75341 82414 102345 i i

2. The Acquirer has not been prohibited by SEBI from dealing in securities, in terms of | - | by the Acquirer and the ME”EIQE' taking into account "a‘l“a“"’"
directions issued under Section 11B of the SEBI Act, 1992, as amended, or any other | D Details of the Offer: s parameters including, book value, comparable trading multiples,
Regulations made under the SEBI Act } 1) The Acquirer is giving this Open Offer to acquire up to 7,11,000 equity shares having face | :::r;“g"“sﬁgeéopma':::;e’s as are customary for valuation of

3. The Acquirer has not been categorized or declared as: (i) a ‘wilful defaulter’ issued by } value of 10 each, representing 26.13% of the Emerging Voting Share Capital of the Target | L -
any bank, financial institution, or consortium thereof in accordance with guidelines on | Company at a price of 115.00 per equity share (“Offer Price”) aggregating to 28,17,65,000 { 5)  The Fair Value per equity share of the Target Company is ¥89.12 as certified by CA V.
wilful defaulters issued by Reserve Bank of India in terms of Regulation 2(1)(ze) of SEBI | payable in cash, subject to the terms and conditions set out in the Public + IBBI/RV/06/2019/10709) having office at 1-89/1/42,
(SAST) Regulations, 2011; or (i) a fugitive economic offender under Section 12 of Fugitive | (‘PA"), this Detailed Public Statement (‘DPS") and the Letter of Offer (‘LoF"), which will be E 3¢ Floor, Plot No. 41 & 43, Sri Ram Nagar Colony, Kavuri Hills, Guttala Begumpet,
Economic Offenders Act, 2018 (17 of 2018) in terms of Regulation 2(1)(ja) of SEBI (SAST) i sent to the Public Shareholders of the Target Company. Madhapur, Hyderabad, 500081, Telangana, vide certificate dated January 20, 2026. His
Regulations, 2011 }2) Al Eligible Equity Shareholders of the Target Company registered or unregistered ; Contact No. is +91 9963377678 and Email ID is nvenkatca@gmail.com.

4. There are no Persons Acting in Concert (“PACs") for the purpose of this Open Offer within | are eligible to participate in the Offer in terms of Regulation 7(6) of the SEBI (SAST) { 6)  In view of the parameters considered and presented in the table above and in the opinion
the meaning of Regulation 2(1)(a)(1) of the SEBI (SAST) Regulations, 2011 $ Regulations, 2011 of the Acquirer and Manager to the Offer, the Offer Price of 115.00 per Equity Share is

5. As on date, the Acquirer do not hold any Equity Shares of the Target Company. Further, | 3) As on this date, there are no other statutory approvals required to acquire the equity shares ; justified in terms of Regulation 8 of the SEBI (SAST) Regulations, 2011.

Acquirer has entered into a Share Purchase Agreement (“SPA’) with the Promoter/ | tendered pursuant to this Offer. If any other statutory approvals are required or become | 7). There have been no corporate actons in the Target Company warranting adjustment of
Promoter Group Sellers to acquire 9,97,000 equity shares representing 36.64% of the ; applicable at a later date before the completion of the Offer, the Offer would be subject | relevant price parameters.

Emerging Voting Share Capital of the Target Company. Further, the Acquirer also agreed to to the receipt of such other statutory approvals. The Acquirer will not proceed with the { 8)  Ason date, there is no revision in the Offer Price or Offer Size. In case of any revision in the
subscribe for proposed issue and allotment of 4,85,000 equity shares representing 17.83% | Offer in the event such statutory approvals are refused in terms of Regulation 23 of the | Offer Price or Offer Size, the Acquirer shall comply with Regulation 18 of the SEBI (SAST)
of the Emerging Voting Share Capital of the Target Company in the Preferential Issue. Regulations. ¢ Regulations, 2011 and all the provisions of the SEBI (SAST) Regulations, 2011 which are

B. Information about the Sellers/Promoter Sellers: } 4)  This Offer is not conditional upon any minimum level of acceptance by the Equity | required to be fulfilled for the said revision in the Offer Price or Offer Size.

1) Pursuant o the Share Purchase Agreement (‘SPA’) entered into between the Acquirer Shareholders of ne Target Company i terms of Regulation 19(1) of the SEBI (SAST) {9)  If the Acquirer acquires or agrees to acquire any Equity Shares or Voting Rights in the
and the Promoter/Promoter Group Sellers on January 20, 2026, the Acquirer has agreed egulations, 2011. ) ) E Target Company during the offer period, whether by subscription or purchase, at a price
to acquire 9,97,000 equity shares having face value of 210 each at a price of ¥115.00 per ; 5)  This is not a competing offer in terms of Regulation 20 of the SEBI (SAST) Regulations, higher than the Offer Price, the Offer Price shall stand revised to the highest price paid or
equity share representing 36.64% of the Emerging Voting Share Capital from the following 2011. E payable for any such acquisition in terms of Regulation 8(8) of SEBI (SAST) Regulations,
Promoter/Promoter Group Seller of the Target Company: 6)  The Equity Shares of the Target Company which will be acquired by the Acquirer are 2011. Provided that no such acquisition shall be made after the third working day prior to

fully paid up, free from all liens, charges and encumbrances and together with the rights the commencement of the tendering period and until the expiry of the tendering period.
D’“'Ls s:"“;eséi'l'lte'ﬂ'"g Voting Rights angc‘h)ed erem including all rights u? dividend, bonus and rights Dﬂgr declared theregf. Further, in accordance with Regulations 18(4) and 18(5) of the Regulations, in case of an
pater B Lt ; e ZeTng = 7)  Ason date, there are no instruments pending for conversion into Equity Shares. upward revision fo he. ng;:;;fz)or;':k':e Qfr Size, if any, on acoount of competing ofers
Pm,’ﬂﬂ;{ » "“ﬂ: on & = 8)  The Manager to the Offer viz., Mark Corporate Advisors Private Limited does not hold i e DS has“been Dublished: ang (i) imultancously noty to SEBI Bsg a‘:‘ o the
St | Name, PAN & Address | Promoter o0t S any Eauity Shares in the Target Company. They declare and undertake that they shall not Target Company at its Registered Office. Such revision would be done in compliance with
No. vis total vis total deal in the Equity Shares of the Target Company during the period commencing from the : "
Group Emergi Emergi ! other formalities prescribed under the Regulations.
Noy | Number | EMeraing |y, | Emerging date of triggering the Offer til the expiry of 15 days from the date on which the payment of ;
{eaio) Voting Voting consideration to the shareholders who have accepted the Open Offer is made, or the date | 10) !f the Acquirer acquires Equity Shares of the Target Company during the period of twenty-
Share. Share on which the Open Offer is withdrawn as the case may be. ; sw: ;t‘veekst:mzr ":he |end:ntn‘3 perl‘chd aht ah pntce hlghelr than the odfﬁ:; pgcf?, n;e Acc:uweI;
Capital Capital { shall pay the difference between the highest acquisition price and the Offer Price, o al
1) | Sobha Rani Nandu Yos 467416 | 1718 | 118484 | 435 E E"e A°““"ﬁ: Cl':"esh“"' “"’Vi o "I'a"s t© "‘"E""’;e any 5'9’:‘:“““‘ asfe‘s of ‘.’“z Tf"ge‘ { shareholders whose shares have been accepted in the Offer within sixty days from the
i § s ompany whether by way of sale, lease, encumbrance or otherwise for a period of two date of such acquisition. However, no such difference shall be paid in the event that such
PAN: ABEPN62218 (2) years except in the ordinary course of business. The Target Company’s future policy | acquisition is made under another Open Offer under Regulations, or pursuant to SEBI
Address: H. No. 8-2- for disposal of its assets, if any, within two (2) years from the completion of Offer will be | N N
‘ ' - & / (Delisting of Equity Shares) Regulations, 2021, as amended, or open market purchases
293/82/A/90 A, Road decided by its Board of Directors, subject to the applicable provisions of the law and subject made in the ordinary course on the Stock Exchange, not being negotiated acquisition of
No., Near Check Post, to the approval of the shareholders through Special Resolution passed by way of postal | . 9 9 neg o
Jubiles Hils, Hyderabad, ; PP R o ot Rg ‘p P y way of p { shares of the Target Company in any form.
ubilee Hills, Hyderabad, allot in terms of Regulation 25(2) of the Regulations.
500033, Telangana, India o @) 9 ) " 11) Ifthere is any revision in the offer price on account of future purchases/competing offers, or
. Telangana, F. As per Regulation 38 of Securities and Exchange Board of India (Listing Obligations and Lo ¢
- : N s any other ground it will be done only up to the period prior to three (3) working days before
2) | Tejaswy Nandury Yes 499437 | 1836 Nil Ni Disclosure Requirements), 2015 (“SEBI (LODR) Regulations, 2015°) read with Rule 19A tho date of commencement o the Tondering Period and will be notiied to the sharsholders,
PAN: ACNPN3831F of the Securities Contract (Regulation) Rules, 1957, as amended (‘SCRR"), the Target E V. FINANCIAL ARRANGEMENTS:
Address: H. No. 8-2- $ Company is required to maintain at least 25% public shareholding, on continuous basis for { V- :
4151, Flat No. E 1, $ listing. If, as a result of the acquisition of equity shares pursuant to Underlying Transaction ; 1) The total funds required for the implementation of the Offer (assuming full acceptance), i.e.,
Road No. 5, Banjara } and Open Offer, the public shareholding in the Target Company falls below the minimum ; for the acquisition of up to 7,11,000 fully paid-up Equity Shares having face value 210 each
Hills, Khairatabad, $ level required as per Rule 19A of the SCRR read with SEBI (LODR) Regulations, 2015, at a price of 2115.00 per equity share is 28,17,65,000 (‘Maximum Consideration”).
Hyderabad, 500034, ; as amended, the Acquirer will ensure to bring down the Minimum Public to ; 2) In with 17 of SEBI (SAST) Regulations, 2011, the Acquirer has
Telangana, India ! at least 25.00% by means of the options avallable such as Offer for Sale of shares held | opened a Cash Escrow Account in the name and style of “Photon-Open Offer Escrow
3) | Soven Management Yes S114a 188 NI N { by Promoter(s)Promoter Group through the Stock Exchange mechanism, Rights Issue to | Account” (*Escrow Account’) with Yes Bank Limited (‘Escrow Banker’) bearing
Associates Private Public Sharholders, Bonus Issue to Public Shareholders, allotment of equity shares under | account number 000166200004762 and deposited an amount of 23,00,00,000, in cash,
Limited Oua‘hﬁe;‘ \n‘smuhon Placement, etc., as set out in Rule 19A of the SCRR in compliance with E being 36.69% of the maximum consideration payable. The Acquirer has authorized the
PAN: AAACYO789R applicable laws. Manager to the Offer to operate and realize the value of the Escrow Account in terms of
Address: 90 A, Road Il BACKGROUND TO THE OFFER: the Regulations. The cash deposit in the Escrow Account has been confirmed vide the
No. 9, Jubilee Hills, 1) The Acquirer has entered into a Share Purchase Agreement (‘SPA) on January 20, 2026, E Certificate dated January 22, 2026 issued by the Escrow Banker.
Hyderabad, 500033, with the existing Promoter/Promoter Group Sellers to acquire 9,77,000 equity shares ; 3)  The Acquirer has adequate financial resources and has made firm financial arrangements
Telangana, India held by the Promoter/Promoter Group Sellers having face value of 10 each representing { for implementation of the Open Offer, in terms of Regulation 25(1) of the SEBI (SAST)
4) | Alchemist HR Services Yes 40,320 148 Nil Nil 36.64% of the Emerging Voting Share Capital of the Target Company at a price of 2115.00 Regulations, 2011. The Open Offer obligation shall be met by the Acquirer through his
Private Limited each, aggregating to a sum of 11,46,55,000 payable in cash. own resources and no borrowings from any bank and/or financial institution are envisaged.
PAN: AAECAB769K 2)  The Target Company in its Board Meeting held on January 20, 2026 approved issue and g: ?laf‘gda :’ak“:‘ R’fd‘i‘% (_ME’B‘;?’S"'F" ’;‘:’h F2|3757|°);1_P’°Fg”5t:f-5 M/‘: Ga'“s!!aRP':‘kash‘
Address: Plot No. allotment of 12,07,000 equity shares having face value of ¥10.00 each at an Issue Price of artered Accountants, having Office af loor, Indian Bank Building, agar,
52, Nagarjuna Hills, } 115,00 per equity share representing 44.36% of the Emerging Voting Capital of the Target. | Hydelrabad-SOO 032 r°°"‘3°' N"n'rs *t9‘ 97|°‘7 01145 aznod ;f)";é‘ 'j . C"f?angfpfakash@
Punjagutta, Hyderabad, § Company and 19,90,000 convertible warrants at an Issue Price of ¥115.00 per warrant to E gmail.com has certified vide certificate dated January 20, 2026, that sufficient resources
500082, Telangana, India ! the Acquirer and the Non-Promoters, out of these, 4,85,000 equity shares representing are available with the Acquirer for fulfilling the obligations under this ‘Offer’ in full
5) | HIFCO Consumer Yes 9,287 034 Ni Ni } 17.83% of the Emerging Voting Capital of the Target Company and 9,90,000 Convertible | 4) ~ Based on the above, the Manager to the Offer is satisfied (i) about the adequacy of
Credit LLP ¢ Warrants are proposed to be issued and allotted to the Acquirer. The balance 7,22,000 | resources to meet the financial requirements of the Offer and the abilty of the Acquirer to
PAN: AAJFH7394D $ equity shares representing 26.54% of the Emerging Voting Capital of the Target Company | implement the Offer in accordance with the SEBI (SAST) Regulations, 2011; and (i) that
Address: Plot. No. 90-A, and 10,00,000 convertible warrants are proposed to be issued and allotted to the Non- ; ﬂrbT a{rangemenls for payment through verifiable means are in place to fulfill the Offer
Road No. 9 Jubilee Hills, Promoters obligations.
Hyderabad, 500033, 3) Pursuant to SPA and allotment in the Preferential Issue proposed to be made to the ; 5) In case of upward revision of the Offer Price and/or the Offer Size, the Acquirer shall
Telangana, India Acquirer, the Acquirer is making this Open Offer in terms of Regulations 3(1) and 4 of ; deposit additional appropriate amount into an Escrow Account to ensure compliance with

the SEBI (SAST) Regulations, 2011 to acquire up to 7,11,000 equity shares of face value

Regulation 18(5) of the SEBI (SAST) Regulations, 2011, prior to effecting such revision
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)
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STATUTORY AND OTHER APPROVALS REQUIRED FOR THE OFFER:
As on date, there are no Statutory Approvals required by the Acquirer to complete the
underlying transaction and this Open Offer. In case, if any Statutory Approval(s) are
required or become applicable at a later date before the closure of the Tendering Period,
the Offer shall be subject t the receipt of such Statutory Approval(s). The Acauirer shal

make the necessary applications for such Statutory Approvals. In the event of
of any of such Statutory Approvals which may become applicable for the purchase of the
Equity Shares under this Offer, the Acquirer shall have the right to withdraw the Offer in
accordance with the provisions of Regulation 23(1) of the SEBI (SAST) Regulations, 2011.
In terms of Regulation 23(1) of the SEBI (SAST) Regulations, 2011, in the event that the
approvals which become applicable prior to completion of the Open Offer are not received,
for reasons outside the reasonable control of the Acquirer, then the Acquirer shall have the
right to withdraw the Open Offer. The following conditions under which the Acquirer can
withdraw the Open Offer, as provided in Regulation 23(1) of the SEBI (SAST) Regulations,
2011 are:

Statutory Approvals required for the open offer or for effecting the acquisitions attracting
the obligation to make an open offer under these regulations having been finally refused,
subject to such requirements for approval having been specifically disclosed in the detailed
public statement and the letter of offer;

the Acquirer, being a natural person, has died;

any condition stipulated in the agreement for acquisition attracting the obligation to make
the open offer is not met for reasons outside the reasonable control of the Acquirer, and
such agreement is rescinded, subject to such conditions having been specifically disclosed
in the detailed public statement and the letter of offer, provided that the Acquirer shall not
withdraw an open offer pursuant to a public announcement made under clause (g) of sub-
regulation (2) of regulation 13, even if the proposed acquisition through the preferential
issue is not successful.; or

Such circumstances as in the opinion of the SEBI, merit withdrawal.

In the event of withdrawal of this Offer, for reasons outside the reasonable control of
the Acquirer, a Public Announcement will be made within two (2) working days of such
withdrawal, in the same newspapers in which this DPS has been published and copy of
such Public Announcement will also be sent to SEBI, BSE and to the Target Company at
its Registered Office

In case of delay in receipt of any Statutory Approval(s), pursuant to Regulations 18(11)
of the Regulations, SEBI may, if satisfied, that delay in receipt of requisite Statutory
Approval(s) was not attributable to any willful default, failure or neglect on the part of
the Acquirer to diligently pursue such approvals, may grant an extension of time for the
purpose of the completion of this Offer, subject to Acquirer agreeing to pay interest for
the delayed period, provided where the Statutory Approval(s) extend to some but not all
Equity Shareholders, the Acquirer has the option to make payment to such Shareholders in
respect of whom no Statutory Approval(s) are required in order to complete this Open Offer.
Further, in case the delay occurs on account of wilful default by the Acquirer in obtaining
any Statutory Approval(s) in time, the amount lying in the Escrow Account will be liable to
be forfeited and dealt with pursuant to Regulation 17(10)(e) of the Regulations.

If the holders of the Equity Shares who are not persons resident in India (including NRIs,
OCBs and registered FPIs and Flls require any approvals (including from Reserve Bank
of India (‘RBI"), the Foreign Investment Promotion Board or any other regulatory body) in
respect of the Equity Shares held by them, they will be required to submit such previous
approvals, that they would have obtained for holding the Equity Shares, to tender the
Equity Shares held by them in this Open Offer, along with the other documents required to
be tendered to accept this Open Offer. In the event such approvals are not submitted, the.
Acquirer reserve the right to reject such Equity Shares tendered in this Open Offer.
TENTATIVE SCHEDULE OF ACTIVITIES PERTAINING TO THE OFFER:

Sr.
No.

1)

Nature of Activity Day & Date )

Date of Public Announcement Tuesday,

January 20, 2026

vin.

4)

ﬁ; Nature of Activity Day & Date
7) | Last date by which this LoF is to be dispatched to the Public Tuesday,
Shareholders whose names appear on the register of | March 10, 2026
members on the Identified Date
8) |Last date by which the committee of the independent|  Thursday,
! directors of the Target Company is required to publish its | March 12, 2026
o the Public for this Open
Offer
9) | Last date for upward revision of the Offer Price and/or Offer Friday,
Size March 13, 2026
10) | Date of Public Announcement for Opening the Offer Monday,
March 16, 2026
11) | Date of Commencement of the Tendering Period (‘Offer Tuesday,
Opening Date’) March 17, 2026
12) | Date of Closing of the Tendering Period (“Offer Closing|  Thursday,
! Date”) April 02, 2026
! 13) [Last date for communicating Rejection/acceptance and Monday,
payment of consideration for accepled equity shares| April 20, 2026
or equity share certificate/retum of unaccepted share
certificates/credit of unaccepled shares to Demat Account
|

W The above timelines are indicative (prepared on the basis of timelines provided under
the SEBI (SAST) Regulations, 2011) and are subject to receipt of relevant approvals

from various statutory/regulatory authorities and may have to be revised accordingly. |
®  Identified Date is only for the purpose of determining the names of the Eligible |

Equity Shareholders as on such date to whom the Letter of Offer will be sent. It is
clarified that all the holders (registered or unregistered) of Equity Shares of the Target
Company except the Acquirer, Promoter/Promoter Group of the Target Company and
the allottees in the preferential issue, are eligible to participate in this Offer any time
during the tendering period of the Offer.
PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON-RECEIPT OF
LETTER OF OFFER:
Persons who have acquired Equity Shares but whose names do not appear in the register
of members of the Target Company on the Identified Date i.e., the date falling on the tenth
(10") Working Day prior to the commencement of Tendering Period, or unregistered owners
or those who have acquired Equity Shares after the Identified Date, or those who have not
received the Letter of Offer, may also participate in this Offer. An accidental omission to
send the Letter of Offer to any person to whom the Offer is made or the non-receipt or
delayed receipt of the Letter of Offer by any such person will not invalidate the Offer in any
way.

The Public Shareholders may also download the Letter of Offer from the website of SEBI ¢

i.e., www.sebi.govin or obtain a copy of the same from the Registrar to the Offer on

providing suitable documentary evidence of holding of the equity shares and their folio |

number, DP Identity, Client Identity, Current Address and Contact Details.

In the event that the number of Equity Shares validly tendered by the Public Shareholders
under this Offer is more than the number of Equity Shares agreed to be acquired in this
Offer, the Acquirer shall accept those Equity Shares validly tendered by such Public

ona basis in with the Manager to the Offer.

The Open Offer will be implemented by the Acquirer subject to applicable laws, through
the stock exchange mechanism made available by the stock exchanges in the form
of a separate window (“Acquisition Window"), as provided under the SEBI (SAST)
Regulations, 2011 and SEBI circular bearing number CIR/CFD/POLICY/CELL/1/2015
dated April 13, 2015, as amended from time to time, read with the SEBI circular bearing
number CFD/DCR2CIR/P/2016/131 dated December 09, 2016, as amended from time to
Window Circulars’) and SEBI Circular bearing number SEBI/HO/CFD/

2) | Date of publication of Detailed Public Statement Wednesday,
January 28, 2026
Last date for filing of Draft Letter of Offer with SEBI day,
Fehruary 04 2026
Wednesday,
February 18, 2026

3)

4) | Last date for public announcement for competing offer(s)

ime (*
DCRANICIRIPI2021] 615 dated August 13, 2021 issued by SEBI. As per SEBI Circular
bearing number SEBI/HO/CFD/DCR-IIIICIR/P/2021/615 dated August 13, 2021, a lien
shall be marked against the shares of the shareholders participating in the tender offer.
Upon finalisation of the entitiement, only the accepted quantity of shares shall be debited
from the demat account of the shareholders. The lien marked against unaccepted shares
shall be released. The detailed procedure for tendering and settlement of shares under the

5) | Last date for receipt of SEBI observations on the DLOF (in
the event SEBI has not sought clarifications or additional
information from the Manager)

Identified Date @

Thursday,
February 26, 2026

6

Monday,
March 02, 2026

revised is specified in the Annexure to the said circular.

BSE Limited, Mumbai (‘BSE") shall be the Stock Exchange for the purpose of tendering the
equity shares in the Open Offer.

SW Capital Private Limited (‘Buying Broker’) is being appointed by the Acquirer for the
purpose of this Open Offer through whom the purchases and settlements on account of the
Offered Shares tendered during the tendering period under this Open Offer will be made.

10]

The Contact Details of the Buying Broker are mentioned below:
SW Capital Private Limited

4 Floor, Sunteck Centre, 37/40, Subhash Road, Near Garware House,

Vile Parle (E), Mumbai-400 057, Maharashtra.

Tel No.: +91 22 4268 7439

Contact Person: Mr. Hemant Shah

Email ID: hemant.shah@swcapital.in

SEBI Registration No.: INZ 230013039 (NSE) / INZ 010013035 (BSE)

All Public Shareholders who desire to tender their Equity Shares under the Offer would
have to intimate their respective Stock Broker (‘Selling Broker”) within the normal trading
hours of the secondary market, during the Tendering Period.

A separate Acquisition Window will be provided by BSE to facilitate the placing of orders.
The Selling Broker would be required to place an order / bid on behalf of the Public
Shareholders who wish to tender Equity Shares in the Open Offer using the Acquisition
Window of the BSE. Before placing the order/bid, the Selling Broker will be required to mark
lien on the tendered Equity Shares. Details of such Equity Shares marked as lien in the
demat account of the Public Shareholders shall be provided by the depository to the Indian
Clearing Corporation (“Clearing Corporation”).

As per the provisions of Regulation 40(1) of the SEBI (LODR) Regulations, 2015, as
amended and SEBI's press release dated December 03, 2018, bearing reference no. PR
4912018, requests for transfer of securities shall not be processed unless the securities
are held in dematerialised form with a depository with effect from April 01, 2019, However,
in accordance with the circular issued by SEBI bearing reference number SEBI/HO/CFD/
CMD1/CIR/P/2020/144 dated July 31, 2020, shareholders holding securities in physical
form are allowed to tender shares in an open offer. Such tendering sall be as per the
provisions of the SEBI (SAST) Regulations, 2011.

holding Equity Shares in physical form as well are eligible to tender their Equity Shares in
this Open Offer as per the provisions of the SEBI (SAST) Regulations, 2011

Equity Shares should not be submitted/tendered to the Manager to the Open Offer,
the Acquirer or the Target Company.

THE DETAILED PROCEDURE FOR TENDERING THE SHARES IN THE OFFER WILL
BE AVAILABLE IN THE LETTER OF OFFER.

OTHER INFORMATION:

For the purpose of disclosures in this DPS relating to the Target Company, the Acquirer
relied on the publicly available information and information provided by the Target Company
and has not independently verified the accuracy of details of the Target Company. Subject
to the aforesaid, the Acquirer accepts the responsibility for the information contained in the
Detailed Public Statement and also for the obligations of the Acquirer s laid down in the
SEBI (SAST) 2011 and made thereof.

Pursuant to Regulation 12 of SEBI (SAST) Regulations, 2011, the Acguirer has appointed
Mark Corporate Advisors Private Limited as Manager o the Offer.

The Acquirer has appointed KFin Technologies Limited, as Registrar to the Offer having
Registered Office at Selenium Tower B, Plot 31-32, Financial District, Nanakramguda,
Serilingampally Mandal, Hyderabad - 500 032, Telangana Tel. No.: + 91-40-67162222, Fax
No.: +91-40-23431551, Email ID: photon.openoffer@kfintech.com, Contact Person: Mr. M
Murali Krishna, SEBI Reg. No.: INR000000221

In this DPS, any discrepancy in any table between the total and sums of the amount listed
is due to rounding off and/or regrouping.

This DPS and the PA will also be available on the website of SEBI i.e., www.sebi.gov.in
Issued by Manager to the Offer:

()
MARK

MARK CORPORATE ADVISORS PRIVATE LIMITED
CIN: U7190MH2008PTC 181996

404/1, The Summit, Sant Janabai Road (Service Lane),
Off Western Express Highway,

Vile Parle (East), Mumbai-400 057.

Contact Person: Mr. Manish Gaur

Telephone No.: +91 22 2612 3207/08

Email ID: openoffer@markcorporateadvisors.com
Investor Grievance Email ID:

‘SEBI Registration No.: INM000012128

For and on behalf of the Acquirer:
Sd/-

Sreeram Reddy Vanga
(*Acquirer’)

Place : Hyderabad

! Date :January 28, 2026

TVSCREDIT

EMPOWERING INDIA.

We have served nearly 23 million
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No.12, Khader Nawaz Khan Road, Chennai 600 006.
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1 i = Z
STATEMENT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND NINE MONTHS ENDED DECEMBER 31, 2025
(in Crores)
S
'?‘I"_ Particulars Quarter ended Quarterended | Nine months ended | Nine months ended Year ended Quarter ended Quarter ended | Nine months ended | Nine months ended Year ended
December 31, 2025 | December 31, 2024 | December 31, 2025 | December 31,2024 |  March 31,2025 |December 31, 2025 December 31, 2024 | December 31, 2025 | December 31,2024 | March 31, 2025
Unaudited Unaudited Unaudited Unaudited Audited Unaudited Unaudited Unaudited Unaudited Audited
1 Total Income from Operations 1,869.56 1,710.09 5,346.61 4,954.93 6,626.10 1,869.82 1,710.35 5,347 40 4,955.73 6,627.19
2 | Net Profit / (Loss) before tax (before Exceptional Items) 378.84 320.71 899.00 724.13 1,025.44 379.05 320.96 899.72 724.91 1,026.53
3 |Net Profit / (Loss) before tax (after Exceptional Items) 370.23 320.71 890.39 724.13 1,025.44 370.44 320.96 891.11 724.91 1,026.53
4 | Net Profit / (Loss) after tax (after Exceptional Items) 27214 240.36 657.60 541.34 767.25 272.36 240.54 658.19 541.93 768.07
5 [ Total Comprehensive Income for the period [Comprising
Profit / (Loss) for the period (after tax) and Other
Comprehensive Income (after tax)] 273.22 236.80 653.14 528.39 75217 273.44 236.98 653.73 528.98 752.99
6 | Paid-up Equity share Capital (Face value of Rs.10/- each) 239.67 236.27 239.67 236.27 236.27 239.67 236.27 239.67 236.27 236.27
7 [0.001% Compulsorily Convertible Preference Shares
(Face value of Rs. 10/- each) 18.38 18.38 18.38 18.38 18.38 18.38 18.38 18.38 18.38 18.38
8 |Reserves (excluding Revaluation Reserve) 3,150.78 2,273.07 3,150.78 2,273.07 2,497.13 3,155.66 227711 3,155.66 2,277.11 2,501.41
9 | Securities Premium 2,392.75 2,196.14 2,392.75 2,196.14 2,196.14 2,392.75 2,196.14 2,392.76 2,196.14 2,196.14
10 _| Net Worth 5,801.58 4,723.86 5,801.58 4,723.86 4,947.92 5,806.46 4,727.90 5,806.46 4,727.90 4,952.20
11 | Paid up debt capital / outstanding debt 26,889.78 24,937.99 26,889.78 24,937.99 24,687.17 26,889.78 24,937.99 26,889.78 24,937.99 24,687.17
12 | Outstanding Redeemable Preference Shares
13 | Debt Equity Ratio 4.63 5.28 4.63 5.28 4.99 4.63 5.27 463 5.27 4.99
14 |Earnings Per Share (Face value of Rs.10/- each)
(not annualised) (In Rs.)
(i) Basic 10.59 9.44 25.75 21.47 30.36 10.60 9.45 2577 21.50 30.39
(ii) Diluted 10.59 9.44 25.75 21.47 30.36 10.60 9.45 25.77 21.50 30.39
15 | Capital Reserve - - - -
16 | Debenture Redemption Reserve - - - - - - - - - -
17 | Debt Service Coverage Ratio NA NA NA NA NA NA NA NA NA NA
18 | Interest Service Coverage Ratio NA NA NA NA NA NA NA NA NA NA
19 | Current Ratio NA NA NA NA NA NA NA NA NA NA
20 |Long Term Debt to Working Capital NA NA NA NA NA NA NA NA NA NA
21 | Bad Debts to Account Receivable Ratio NA NA NA NA NA NA NA NA NA NA
22 |Current Liability Ratio NA NA NA NA NA NA NA NA NA NA
23 |Total Debts to Total Assets 78.93% 79.88% 78.93% 79.88% 79.51% 78.92% 79.87% 78.92% 79.87% 79.50%
24 |Debtors' Turnover NA NA NA NA NA NA NA NA NA NA
25 |Inventory Turnover NA NA NA NA NA NA NA NA NA NA
26 |Operating Margin (%) NA NA NA NA NA NA NA NA NA NA
27 [Net Profit Margin (%) 14.55% 14.05% 12.29% 10.92% 1.57% 14.56% 14.06% 12.30% 10.93% 11.58%
Notes:
1 The above financial results have been reviewed by the Audit Committee and subsequently approved by the Board of Directors of the Company at their meeting held on January 27, 2026 and subjected to limited review carried out by
the joint statutory auditors, pursuant to Regulation 52 of the Securities and Exchange Board of India (“SEBI") (Listing Obligations and Disclosure Requirements) Regulations, 2015, as amended and the Paragraph 7 of SEBI Master
%rczuéazgur issue and listing of N ible Securities, Debt Security Receipts, Municipal Debt Securities and Commercial Paper (SEBI/HO/DDHS/DDHS-PoD/P/CIR/2025/0000000137) dated October
2 The above is an extract of the detailed format of quarterly financial results filed with the Stock Exchanges under Regulation 52 of the LODR (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the
unaudited financial result the Stock exchang nseindia.com)and on Company's website.
3 Forthe other line items referred in regulation 52(4) of the SEBI (Listing Obligations and Disclosure 2015, pertinent have been made to the Stock Exchange(s) and can be accessed on the
Stock Exchange Website (www.nseindia.com).
4 Figures of previous periods have been regrouped, wherever necessary, to make them comparable with the current period.
5 The Company h: these ith the C i g , 2015 (IndAS) under Section 133 of the Companies Act, 2013.
For TVS CREDIT SERVICES LIMITED
-
Sudarshan Venu
Date : January 27, 2026 Chairman

Regd office: anya
65920TN2008PLC069758 | Tel : 044 2833 2115 | Website : www.tvscredit.com | Email : Secretarial@tvscredit.com




